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O R D E R 

(Through Virtual Mode) 
 

19.11.2020  It transpires that Respondent Nos. 2 to 4 have not filed their 

respective Written Submissions yet though, opportunity to file the same was 

granted to them as per order dated 03.11.2020 whereby and whereunder, one 

weeks’ time was granted.  

 To provide last opportunity to the Respondent Nos. 2 to 4 to file their 

respective ‘Notes of Written Submissions’, one week’s time from today is 

granted and the copies of the respective ‘Notes of the Written Submissions’ will 

have to be exchanged to the Learned Counsels appearing for the respective 

parties in this Appeal and the ‘Office of the Registry’ is also directed to receive 

the same.  

 The Registry is directed to List the Appeal on 1st December, 2020.   

 
 

                [Justice Venugopal M.]
     Member (Judicial) 
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